
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

D.A. No. 1201/91. 	 Ot. of Decision : 4-8-94. 

Mr. A.  Narsimulu 	 .. Applicant 

Vs 

The Superintendent of Post Officesq  
Sangareddy Division, Sangareddy. 

/ - 
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The Director of Postal Servicest  
Hyderabad Region$  Hyderabad. 	 Respondents. 

Counsel for the Applicant 	: Mr. S.Ramakrishna Rao 

Counsel for the Respondents : Mr. N.R.Devaraj v 5r.CG,9C. 

CORAM: 

THE HON'BLE SHRI A.V. HARIOASAN : MEMBER (JUDL.) 

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.) 
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OA 1201/91, 	 Dt, of Order*4-8-94. 

(order of the Dive. Bench passed by Hon'ble 
Sbri A.V.Haridasan, Member (J) ). 

Heard Shri N.R.Devraj, learned counsel for the 	ndents 

and Shri S.Ramakrishna Rao, counsel for the applicant. 

Shri Ramakrishna Rao, counsel for the applicant submits 

that as the relief claimed by the applicant has already 

6iven to the applicant by the Respondents, the applica-

tion has become infructuous. Hence the application is 

dismissed as not pressed. No order as to costs. 

L4 (A E Gon I 	 A.I~ HARIDASAN) 
Ae;be~ 	 Member W 
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Dt. 4th August, 1994, 
Dictated in Open Court. 

RIJ111 4- 1 
Deputy Registrar(Judl-) 
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I 	Copy to.'~ 

1. The Superintendent of Post Offices, Sangaraddy Divisio 
Sangareddy. 

2* The Director of Postal Services, Hyderabad Region, 
Hyderabad. 

One copy to Sri. S.Ramakrishna Rao, advocate, CAT, Hyc 

One copy to Sri. N.R.Davaraj, Sr. CGSC, CAT, Hyd. 

One copy to Libr ary, CAT, Hyd. 

6, One spare copy, 
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